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(b) T h e gist o f  the m ain rccom - 
m ^ d atio n s o f  the K ' thari Com m ittee 
is  given in paragraph 9 o f  the 26th 
Jlep T t o f  the U ni n Public Service C om 
m issi n fi r the period from  April i ,  
1975 to M arch 31, 1976. G  pies c f  the 
U n i n Public Service Commission’s re
po, rt have been placed on the Table c f  
th e  House on 21st June, 1977.

Indigenous Nuclear Power 
Reactor

*771. D R . M U R L I M A N O H A R  
JO S H I ; W ill the M ini-ter 0 f  A T O M IC  
E N E R G Y  be pleai ed to str.te;

(a) whether there is a ry  pr> p sal at 
hand to devcK p a t tallv indigene us nu
clear p wer reactor;

(b) i f  so, the acti n taken t>y GiA’crn- 
m ent in the m atter; and

(c) whether Government propose to 
have a time-bound pr\ gr?mme for evolv
in g  an approjwiate nuclepr technology 
relevant to Indian conditions with special 
applicati 'n 5 to the generatio n < f  pr wer ?

T H E  P R IM E  M IN IS T E R  ('SHRI 
M O R A R JI D E S A I ) :

(a) Governm ent’s policy is 'o  construct 
nuclear p:>wer reactors with maximum 
indigenous materials and comp nents.

(b) Government have taken steps to 
develop manufacturing capability within 
the country for practically the entire range 
o f  materials and compo nents required for 
nuclear power reactor*. T h e partidpa- 
ti3n o f public and private Sector industries 
has been sticcessfuUy enlisted in this ac
tiv ity, Certain specialised materials and 
componentsare manufactured in the units 
o f  the Department o f  Atom ic Energ}’.

(c) Heavy water moderated in d  c 'o led  
natural uranium-fuelled reactors o f  the 
type presently under c 'nstruction are 
considered suitable in Indian condition i 
for generation o f  power, t

Work to Rule Agitation by Technical 
Staff of DESU

•772. SH R I K A C H A R U L A L  H EM  
R A J JA IN  : W ill the M inister t f  
E N E R G Y  be pleased tc state:

(a) whether the technical supervise ry 
Staff o f  the Delhi E lectric Supply U n
dertaking resorted to w->rk to rule agita- 

-tionj 1

(b) i f  so , th e ir dem ands:

(c) whether this jgitati< n hts u ; r . 1  ̂
in the frequent pc wer sheddirg I 1 i 1 r 1 
hours perticulirly in the w fllid  lily  1 : 
o fD e lh ija n d

(d) the ECtim tf ken t y  Gc v m  i r t r i  to 
improve the l iiu c t ic D '

T H E M I N I S I E R O F  E N E R G Y  
SH R I P. R A M A C H A K ID R A N )

(a) Yes, Sir.

fb') T he Assi ciati< n hrs n u r  ;.'k irg  
for the early finalizttion < 1 the R c c iiit-  
mcnt & Prom' tion Rules ; nd rrnv vsl i f  
stsgnatit n in the crdrcs < f  T cch rictl 
Supervisors Gn>de ‘ A ’ and* B ’ and in thi 
co nnection their mrin dcm :rdt tre :—

(i'l A ll Inrpect' r‘ w h  ht\ e d  mpic 
ted 8 y^ars serNTce in the grtde o> 
R '.  300— 655 .'hould be fppi inted nf- 
Assistant Engineers in ihc vcsle <.i 
Rs. 450— 1000 or they she uld be givei. 
the grade i f  Rs. 45c— icoo i f  the 
p its  are n̂  t avaikble.

fii) T he p sts c f  Superintendents 
Technical) in the gri'dei f  Rs. 4CC— 750 
shruld be upgrcded to the r*  ̂
As^ist8nt Engineers in the grcde > f  
R s. 450— 1000.

(iii'' A ll direct recruitment at the 
level o f  Assistant Ergineers sh( uld be 
stc pped.

(iv) A ll rppointmcnt.s m ;dc to the 
postsr f  As;i?.tpnt Engineers during last 
three years .'h< ud be quishe^’

(.c) The agitation hr? resulted in delays 
in rertoratin o f power supply after a break 
dc w-n. The situation hfs further been 
a ^ a v a te d  due to hevy rains during Ju!y, 
this year.

(d) Every enort is being made by the 
D elhi Electric Supply Undertaking to 
ensure continuity i f  electricity supply rs 
far as p-'SSible. Negotiation.S are being 
held by the Delhi Administration and 
D E S U  Management to. review the situp- 
tion and to resoove the issues raised by 
the Association, through mutual discvs- 
s i 'n  m d  agreement. Disciplinary 
action has also been initifted fg rin it 
delinquent ffficials. Notice has been 
issued through the Press on 26-7-1977 
requiring Technical Supervist'rs and r therS 
to restore normal Wfrkirsg within 48 
hcurs failing which they wt uld become 
liable for disciplinary fctir n.




